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Works Department working in the
Capital and elsewhere regarding their
service and working conditions.

REPORT OF THE COMMITTEE ON
PETITIONS

SHR1 MANUBHA] PATEL (Guja-
rat): Sir, I beg to present the Sixtiy-
third Report of the Committee on
petition on the petition gigned by the
allottees of land in E.P.D.P. Colony
(Chittaranjan Park), New Delhi, for
the redressal of their grievances
regarding construction of houses
thereon by the D.D.A.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORANCE

Deepening crisis in the film industry
and the photographic trade due to en-
hancement of price of roll films
and the rampant corruption in M/s.
Hindustan Phote Film Mfg. Co. Lid.

[Mr. Deputy Chairman in the Chair]
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
Sir, The Hindustan Photo Films
Manufacturing Company  Limijted
(HPF) Ootacamund, a public sector
company, is engaged in the manufac-
ture of the following photo sensitized
materials: — R

(i) Cine Positive (Black and
White) Films.

(ii) Cine Colour Positive.
(iii) Cine Sound Negative.
(iv) Medical X-Ray Films.
(v) Industirial X-Ray Films.
(vi) Graphic Art Films.

(vii) Roll Filmg (Black and
White); and

(viii) Photographic Paper,

While Cine Colour Positive, Indus-
trial X-Ray, Graphic Art and Black
ang While Roll Filmg are made by
conversion of Jumbo Rolls, other
itemg are made wholly by the com-
pany. These Jumbo Rells are pur-
chased and imported by the company
for conversion jnto various products.
On account of increase in the price of
jumbo rolis by the suppliers, the com-
pany had to increase the sale price
of these Cine Colour Positive and
Amateuy Black and White Roll Films
with effect from 1st July, 1980.

2. The existing prices per roll of
Cine Colour Positive Filmg (35 mm)
exclusive of excise duty and taxes,/
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ang those prevailing prior to 1st July,
1980 are ag follows: —

~ Priorto From

1-7-1980 1-7-1980

Rs, Rs.

HPF Go . . 661-85 8go-6o
(converted out of
Agfa—-Gevaert Jumbo

rolls)
HPFoy . . + 157340  Boz-15

(converted out of
ORWO Jumbo
rolls)

[12 AUG.

3, Similarly, the prices per rolj of
different types of Black and White
Roll Filmg (120 Size), exclusive of
excise duty and taxes, prior to and
effective from 1st July, 1980 are as
follows: —

Prior o From
191980 1-7-1980
Rs. R
INDU 400 ASA -48 12-12
(Processed from >4
ORWO NP 27
Jumbos)s
INDU 125 ASA -2, 8-8
{Processed from 124 9
ORWO NP 22
- Jumbos)s

4. The Company hag fixed the re-
viseq prices in accordance with the
norms recommended by the Bureau
of Industrial Costs and Prices. I
would, however, like to point out that
while the prices of AGFA colour
positive jumbo rollg and ORWO colour
positive jumby rolls have increased
by 50 per cent 66.7 per cent respec-
tively, the price increase effected by
HPF in respect of these two items are
35 per cent and 40 per cent only.
Similarly, in respect of black and
white rol) films wuseg by photo-
graphers, while the cost of ORWO
NP 27 (400 ASA) ang NP 22 (125
ASA) have increased by 180 pep cent
and 185 per cent respectively, the
HPF has increased their price by only
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121 per cent and 110 per cent respec-
tively. There is no change in the
prices of items like Medical X-Ray
films, Cine Black eand White Positive
and Cine Sound Negative Filmg and
they continue to be marketed at the
same prices as were prevailing before
1st July, 1980.
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5. Mr. Chairman, Sir, as T have al-
ready informed this House while ans-
wering Starred Question No. 28 on
24th July, 1980 and Starred Question
No. 136 on 381st July, 1980, certain
film producers have filed writ peti-
tions in the Madras High Court chal-
lenging the price increase effecteg by
the HPF in respect of Cine Colour
Positive Films, As this matter is sub-
judice, the House would perhaps agree
that it will not be proper at this stage
to discuss this matter in greater de-
tail,

6. It is true that both the Film In-
dustry and the Photographic Trade
have represented against the price
increase effected by the Company.
However, it will be appreciated that
the price of these finished rolls mar-
keted by the Company have to be re-
lated to the price of jumbo rolls and
since obvivusly it is not possible for
the Company to purchase jumpo rolls
at enhanced price and continue to sell
in gomestic market without suitable
adjustments n the selling price, any
price reduction would not be in the
interest of the Company. The Photo-
graphic Trade have also represented
against some of the difficulties being
experienceg by them in the system of
distribution of film rolls by the Com-
pany. With a view to removing dis~-
tributional difficulties, the manage-~
ment of the Company is shortly hold-
ing a meeting with the All India Fe-
deration of Photographic and Allied
Trade Associations and I am  sure,
with the jnitiation of this dialogue,
muep of the difficulties that are being
faced would be sorted out.

7. Coming to the question of pre-
valance of rampant corruption in
Hindustan Photoe Films Manufactur-
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ing Company Limited, it is true that
of late there has been a lot of pub-
11c1ty ‘aboul it in the Newspapers, Part
of it is atiributable to the recent case
registered by the C.B.l. regarding al-
leged clandestine sale of Cine Colour
Positive Films on the eve of the price
increase and a part of it is attributable
to the coiplaints made in the past.
So far as the C. B.IL case is concerned,
investlgatlon is in progress and guilty
persons will be dealt with in accord-
ance with Law. As regards the com-
plaints m: de in the past, these allega-
tiong refer primarily to the charges
levelled ¥y a Member of the Tamil
Nadu Legislative Assembly from
Coimbatore District, My friend, Shri
Ramamurihy, had also brought to my
notice these charges of corruption
against the management of HP.F. I
had ]ooked into the matter and found
that 311 these charges earlier made
were duly enquired into by the As-
sistant Director, Industrial Contin.
gency, and not substantiated. Even
though these charges were not esta-
blished, lcoking to the fact that they
were being reiterated by an hon.
Member of the House, I ordered @
fresh enquiry at g higher level. Simi-
larly, an Hon’ble Member of the Lok
Sabha had also made a serious com-
plaint of corrupt practices against the
former Chiirman of HPF. An enquiry
has also been ordered into the matter.
T wish to assure the House that all
complaints about corruption will be
duly looked into and those found
guilty will be appropriately dealt with.
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“The Central Bureau of Investi-
gation have recordeq an F.IR.
under section 120-B read with 420
IPC ....ovvvennnn, against Shri R.
Ramaraj, Assistant Sales Manager,
Shri P. Immaneul, Administrative
Assistant and Storekeeper of HPF
and Messrg Gemini Pictures Cir=~
cuit (Pvt.) Limited, Madras.”
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SHRI CHARANJIT CHANANA: 1
shall take up the hon. Member’s ques-
tions one by one. In the first question
the hon. Member has referred to a
3-member committee, I do not know
what that 3-member committee is.
Probably he is referring to the 2-
member committee which we have
appointed, and the members of the
committee are of the statug of Addi-
tiona] Secretary and Joint Secretary.

SHRy] JAGDISH PRASAD MA-
THUR: These are the persons.

SHRI CHARANJIT CHANANA: As
far as the bureaucratic part of the
Government is concerned, we have to
start with faith not with suspicion at
all because our officers are working
in full faith of the Government. The
hon, Mr. P, Ramamurti had suggested
a second enquiry. We had talked
about it slso, and we have appointed
these two members. The House would
agree with me that it should not be
the convenience of ‘X', ‘Y’, ‘Z’, which
should be the criterion for appointing
an jnvestigation committee, If you
have any evidence about this, 1 would
like you to bring that to our notice
rather than . . .

SHRI JAGDISH PRASAD MA-
THUR: Will you associate the Mem-
bers of Parliament with the enquiry
committee?

SHRI CHARANJIT CHANANA:
. .accusing ‘X', ¥’, 2’ like that.

The second question the hon. Mem-
ber raised is regarding the compari-
son of the prices. The hon. Member
has very nicely talked of g statistical
comparison, and he says that in work-
ing out the percentages, the excise
duty should not be excluded. I would
request the hon, Member to just see
what I have said. I have made a com-
parison between the two rates, and
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both the rates are exclusive of the
excise duty. Therefore, the compari~
son that I have made is statistically a
sound one and there is no drawback
at all. Now, the third thing that the
hon. Member has raised is the allega-
tion of corruption on the 30th June,
on the eve of the implementation of
the price rise. In fact, the CBI has
already taken up that matter, as the
hon. Membey alse mentioned. We are,
in fact, waiting for the report of the
CBJ, and after that we will take ne-
cessary action. In fact, I have already
assured the House that all complaints
about corruption after investigation
will be duly looked into and those
found guilty will be appropriately
dealt with, jrrespective of their status.

SHRI JAGDISH PRASAD MA-
THUR:. Big persons you are exclud-
ing.

SHRI CHARANJIT CHANANA: 1
am coming to that also. The hon.
Member referred to the allegations
against the Managing Director. I
would only like him to go back to his
first question where he had raised a,
doubt on the committee. That com-.
mittee is going into all the allegations
framed by our hon. colleague, Shri
P. Ramamurti, and these include the’
Managing Director also. Now, it isy
very unfortunate that ance having
agreed, your leaders there are not,
replying to the queries even.

Now, your suggestions are, firstly,
‘that the excise duty should be re-
duced. This is not my subject. Then
you have said that some fresh colla-
boration should be taken. I would only
like to assure the House that we are.
going into the working of all the pub-
lic sector units one by one and the
"HPF will not be excluded from that.

MR. DEPUTY CHAIRMAN: Shri
Jha. .

of Roll Films
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SHRI CHARANJIT CHANANA:
The honourable Member first of all
talked against foreign collaboration. In
fact, I have not agreed even probably
unconsciously replying to a very
genuine query raised by another coll-
eague of ours. 1 agree with the honou-
rable Member when he says whenever
development of indigenous industry is
concernied and whenever and where-
ever it is capable of promoting ad-
vanced technology, we are not at all
in favour of any foreign collaboration
in that case. And that question should
have been put tp the other Member.
Now, the honourable Member has
suggested a Parliamentary Committee.
I think this is a matter which has
already been dealt with at a level
where it should be deal: with, Why
should we bother a Parliamentary
Committee with these things?

202
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SHRI CHARANJIT CHANANA: |

The Sixth Plan of HPF ig in fact
vader preparation and the ultimate
object is self-reliance and self-suffi-
ciency. In reply to an earlier gues~
tion I have said that we are working
on the optimum working of each and
every public sector unit under our
Ministry. And under that we have
self-sufficiency as the ultimate aim.

SHRI S, W. DHABE (Maharash-
tra): Mr. Deputy Chairman, the
question which has been asked is
about the working of the Hindustan
Photo Films, a monopoly concern run
by the Government of India, the ob-
ject being to provide quality films and
other materialgy to the consumers in
India and manufacture things which
we have otherwise to import from
other countries. It is wunfortunate
that prices are rising like anything,
at 259 per cent, 45 per cent ang so on,
against which the traders in Calcutta,
the East India Photographic Traders
Association, have organised a strike
on the 6th of August. and also about
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{ a thousand Delhi photographic tra-

ders have submitted a charter and
they have also gone on strike. The
object ig to provide cheaper material
like colour films etc., to the consu~
mers. When late Mr. Mohan Kumara-
mangalam introduceq the Bil) for coal
nationalisation, he said about puclib
sector that it will reach commanding
heighty of production and command-
ing heights of prosperity. What we
are finding today js that it has
reached the commanding heights of
corruption. [ am not only referring
to Hindustap Photo Films. You
take other units; ag well such as
Foog Corporation of India or Coal
India and many other public sec~
tor undertakings where efficiency
has gone down, but instead
they have reached commanding
heighty of loss, Thig is the perfor=
mance of public undertakings. In
fact this undertaking suffered a pro-
duction loss of 38 crores. It is not
merely a question of levelling char-
ges against a few officers or the pri-
ces of colour films going up. The
real question in my opinion is o find
out the reasons for these losses and
for the cost going up. The technical,
administrative, managerial ang finan-
cial reasons shoulg be found out. It
is no use having a committee to find
out who is responsible or who has
committed the fraud or corruption.
Proper care has not been taken to
select proper foreign collaborator
with proven technology because with
unproven, low technology this kind
of work could not be done. For
example the French firm M/s. Bauchet
Aet Cle did not have proven techno-
logy and, therefore, the project star-
ted with their collaboration has been
badly managed. That created more
problems than solving the problems.
The main charge against the manage-
ment is their refusal to analyse the
mistakes of omisgions and commissions
on the part of the foreign collabora-
tor. May I know whether it is g fact
that our goods are of inferior quality?
Is it a fact that the foreign colla-
borator dig not have proven techno-
logy? This work was entrusteq to
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National Industries Development Cor-
poration which has no expertise.
This was done obviously for some
other reason, if the main reason
ig that foreign technica) collabora-
tion is not proper, what steps are
being taken in future to have pro-
per foreign collaboration so that with
their techical expertise not only stan-
dard goods are produced, but also
cheaper goods are produced?

As a member of the Public Under-
takings Committee I had occasion
tp visit this factory in Bangalore. This
company’s audit report for 1977-78
was laid before the House on 3rd
March, 1979 by the then Minister,
Smt. Abha Maiti, with an explanation
for delay. But it is surprising that
after that no reports of Hindustan
Photo Films are published, though
three years have passed and though
financial transaction have taken place
in the company. What steps is the
Minister going to take to enlarge the
inquiry to cover not only technical
aspects, but many other aspects so
that the cost is reduced? If article
worth Rs. 30 lakhs are stolen. what
action has been taken against the
officers, apart from the CBI enquiry?
This is a well-known unit known to
the entire world. Therefore, has any
of the officers been punished? The
concerned officers should have been
suspended. Has any action been tak-
en?

SHRI CHARANJIT CHANANA: 1
agree with the hon. Member on one
point that it is very unfortunate that
prices are rising. We have no sym-
pathy at all for this unfortunate trend
in the country. Here in this parti-
cular case we are concerned with in-
ternational price. With regard to
what the hon. Member hag said, I
would only suggest that there is a
communication gap and the hon.
Member may have to redraft the alle-
gation. Sir, the first thing that the
honourable Member talked of was the
mounting losses of this Company. Sir,
I have only to draw his kind atten-
tion to the fact that in 1976-77—I
would like to give the profit figures—
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profits before tax was Rs. 142,63 lakhs
and in 1977-78 they were Rs. 164.10
lakhs,

SHRI S. W. DHABE: It is due to °
price rise. There is actual produc- 3
tion loss and then what about the
Annual Reports?

SHRI CHARANJIT CHANANA:
Just wait. I am coming to that. Sir,
the honourable Member has saig that
after 1977-78, the Annual Reportg of
the Company have not been presen-
ted. Incidentally, Sir, I am having
a Report in my hand and it is the
Annual Report for 1979 and. I will
supply a copy of this to the honour-
able Member. But I would like to
mention that the profits in 1978-79
have gone up to Rs. 232.34 lakhs,
Now, Sir, this answers the guestion
of the honourable Member relating to
the mounting losses. Then, Sir, the
honourable Member has questioned
the propriety of the technical colla-
boration.

SHRI S. W. DHABE: Ang also the
agencies,

SHRI CHARANJIT CHANANA...
and also the agencies and the distri-
bution system. About that, Sir, I
would only confirm what I have told
the House already, that we are going
into the working of each and every
unit one by one and with regard to
the steps to be taken, I have already
told what steps have been taken.

SHRI S. W. DHABE: What about
the action taken against the officers?

MR. DEPUTY CHAIRMAN: He has
said that the inquiry is going on, Yes,
Mr. Mohanarangam.

SHRI R. MOHANARANGAM (Ta-
mil Nadu): Mr. Deputy Chairman,
Sir, I am really very grateful to you
for the opportunity you have given
me to speak on this Calling Attention
Motion, especially with regard to the
deepening crisis in the film idustry
and also the rampant corruption in
the Hindustan Photo Films Manufac-
turing Company Limited.

Sir, some of the honourable Mem-
bers have spoken about the increase:-
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in the prices made by the Hindustan
Photo Films Company, especially of
colour films ang also black ang white
films, and they have also spoken about
how this affects the film industry in
the entire nation.

Sir, as far as I am concerned, as a
person coming from the deep South,
the southern most part of the coun-
try, and as a man who is somewhat
involved in the film industry in the
South, I know fully well that the in-
crease in the prices of filmg has affec-
ted the South more than the North.
Sir, can we really call Bombay, where
the major part of the film industry
of the North is there and where most
of the Hindi filmg are made, as our
Hollywood? If you take the entire
strength, the total strength, of the film
industry in the country as a whole,
you will see that the production of
films in Southern India ig more than
what it is in the city of Bombay, that
is, in the North. In the South, Sir,
we produce about 250 films a year;
we have produced about 250 films last
vear ang every year it is increasing
by ten to fifteen films more, while
the producers of Hindi films do not
produce that much. While the pro-
ducers of the Hindi films take
nearly 7 to 8 lakhs, because they
have a wide market, not only
national, but also international, the
filmg producers in the South,
in Tamil Nadu, Xerala andg in
West Bengal and in other places, have
markets only in the Southern States
or in their own States. But the pro-
duction cost is the same because as
far as producing filmg and other
things are concerned, these costs are
common both to the Hindi film pro-
ducers and the other film producers,
If they are expected to spend 7 to
8 lakhs, the same amount is to be
spent by these people also, by these
producers in Tamil Nadu, Kerala, etc.
But we in Tamil Nadu have been
affected badly because of the increase
in prices of films, of colour and black
and white films, by the Hindustan
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Photo Films Manufacturing Company
at Ootacamund. When we were
talking of the prices, the honourable
Minister stated that some of the film
producers in the South, especially in
Madras. have filed writ petitions
against the increase in these prices.
But he says that they are not in a
position to deal with it ang that they
are not in a position tg go into it ela-
borately, because of certain things.
Sir, if I remember correctly, two days
back, the honourable Finance Minis-
ter had stated something about the
decision of the Supreme Court here.
Even though it is not good to talk
about the Supreme Court judgment,
I have to mention one thing. He said
that the definition of the term “capi-
tal employed” was not there angd that
it has taken more than eight or nine
years and since 1972, the term “capi-
tal employed” hag not been defined
properly and it is in the Supreme
Court and, Sir, if you have to wait for
the judgement or the opinion of the
Supreme Court, then, I think, you
will have to wait for one more decade.
So, Sir, I ask our Minister to take
necessary steps to reduce the prices
of these films. It is because, Sir.
only then the industry in the country,
particularly in Tamil Nadu, will be
able to keep up its position. Sir, the
film industry is giving employment
to thousands and thousands of peo-
ple. But, if this price rise is allow-
ed, it will definitely affect the indus-
try in the South. Sir, the film indus-
try in the country as a whole and in
the South in particular will be defi-
nitely affected if you do not reduce
the prices of these films.

Then, Sir, the second thing that has
talked about is corruption. Thig has
been going on for the past so many
years. An hon. Member stated this
on the floor of the Tamil Nadu As-
sembly, ang afterwards our hon.
Member Shri Ramamurti has also
pointed out how these activitieg are
going on there. I do not know what
action has been taken by the Govern-
ment and at what stage the matter
stands at present.
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Then, about corruption the Minister
" stated about a raid. I want to know
what exactly is the amount involved,
and what is the quantity. I would
alsp like to know whether the Minis-
terg in a position to reduce prices for
our film industry. I would like to
have a categorical answer whether he
is going to take action against the ae-
tual culprits.

SHRI CHARANJIT CHANANA:
Sir, T would seek your permission and
approval not to comment on the hon.
Member’s comments on the Supreme
Court and the Jndiciary and what
they are doing. I would only reply
to his question ag o the reduction of
priceg for the Tamil film industry., I
am concerned with film industry all
over the country with reference to
their problems, and, in fact, they can-
not be given a separate treatment at
all, i they agree with me. As far
as the reduction of prices is concern-
ed, you must appreciate, if you have
seen the comparison of increase in
international prices. .. (Interruptions)

SHRI R. MOHANARANGAM: For
the whole of the country, for all
the producers; I want is for Tamil
Nadu as well as the industry
in. . . (Interruptions)

MR. DEPUTY CHAIRMAN: Please
hear him. You have put your ques-
tion. Let him reply.

SHRI CHARANJIT CHANANA:
The differential rate of priceg for some
consumers according to geographical
location is a different question alto-
gether, and I do not think that it is
possible tg do that particular thing.
The third question that the hon.
Member has asked is about corruption
part of it. I have already replied to
it as to what we are doing. He has
asked about the amount involved.
(Interruptions) The hon. Member is
probably a better statistician in this
particular thing. I have already rep-
lied to that question as to what we are
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doing. 1 would only assure the kon.
Member that if at all left to us, if the
international prices come down, we
will definitely reduce the price.

SHRI KALYAN ROY (West Ben~
gal): Sir, I hope the Minister will
agree with me that something is real-
ly rotten in the State of Denmark,
something jis really rotten in the
Hindustan Photo Films Mfg. Co. Ltd.
If it is rotten, then how deep it is,
at least the Minister will enlighten us
as to how quickly we can remove the
rampant corruption which is destroy-’
ing these units. The corruption star-
ted from the very begining. First
they had a plant....(Interruptions) a
factory in collobaration with Ger-
many, That was given up. Then came
the French. This French company
really had a brilliant reputation for
producing some of the wines, some
of the best in the world. (Interrup-
tions) But how could they produce
good films? That was given up. Then,
they entered into eollaboration with an
American company. Thig is a mining
equipment manufacturing company
and they took to the production of
films. Naturally, Sir, the films which
have been produced by them are not
up to the mark. Will he go into this
thing?

Secondly, Sir, before I finish, this
monopoly concerned and I have no
fight with him on this that I want
the public sector to take over—how
is it that this particular company is
spending Rs, 20 lakhs on advertising
alone? For what? I cannot understand
this Rupees twenty lakhs ig distribut-
ed to various people and it is not being
routed through the Ministry of In-
formation and Broadcasting. There
is a lot of corruption. My third point
has already been mentioned by Mr.
Mathur. I want to draw hig attention
to it. T hope he will not protect the
corrupt. Mr. P, R. S. Rao is there for
a pretty long time, How it is that on
June 30, nearly Rs. 20 lakhs worth of
cine colour positive film rolls were
lifted from the H. P. F. godown in a
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processing laboratory in the city? It
ig suspicious. You know that for
months together the racket by the
Birlas was going on. It happened on
the eve of devaluation. On the 6th of
June devaluation took place. On the
5th of June at midnight, at 11 o’ clock,
the Birlas bought £ 1 million in 1965
without any documents. Mr. Mirdha
would know all about it. There was
an inquiry by the C. B, I. and the
Enforcement Department and the
case is still pending in the Supreme
Court. But unfortunately the Enforce-
ment Department, under thig very
enlightened Government, is not pur-
suing the case. They are White-wash-
ing the whole thing. How is it that on
the 1st of July, there is price rise
and on 30th of June, half of the stock
was sold out? Who benefited out of
it? So, Sir, here is a thing not only
for C. B, 1. inquiry but for a parlia-
mentary committee to go into it and
take remedial measures which ig ab-
solutely necessary because of the
very serious shortage of films in the
country.

SHR;Y CHARANJIT CHANANA:
Sir, the hon. Member has started from
the city of Denmark, He hag found
very interesting co-relation between
companieg in foreign countries pro-
ducing winegs or producing other
things. That would be an interesting
study if I have all the details of it.
(Interruptions) Now a company can
produce many things. Therefore,
if he has an interesting co-relation
worked out or a study made.
I woulg be very much grateful
if he could give a copy of the
msame to me. At the sametime, he
has talked about an item of 20 lakhs
of rupees on advertisements, T shall
like the House to know that this is
one of the items the hon. Member has
put in in his allegation which have
been referred ty the Committee appo-
inted by us which has, in fact,
gone into these things. But Shri
P. Ramamurti has probably directed
his peopl® not to respond to them
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which I am now he would do now.
The second question pertains to Shri
P. R, S. Rao, I have already replied
to that question, The Committee ap-
pomted has already gone into the
question. With special reference to
the selling of films on the eve of the
30th June, the C.B.I. inquiry is going
on.

SHRI KALYAN ROY: The C.B.L
inquiry is going on. Allegations
have been made against people, parti-
cularly the M. D. or the Chairman.
They should now vacate, atleast in
the interim period so that the inquiry
is not influnced. Ig it fair? When it
is so in relation to workers. It should
be the same for the topmost officers.

SHRI CHARANJIT CHANANA:
The hon. Member knows it better
than me that when C. B. 1. inquires
are on, unless the C, B, I. request us
that they are being disturbed or the
inquiry is being disturbed by X, ¥, or
Z, no action is normally taken. I
have already replied to the next sug-
gestion of the hon. Member about the
constitution of a parliamentary com-
mittee.

=it Areat AWvge o (Hew w3w):
Sqgamla 1, 7 it | FusH A
%gT J1gar § 5 7% ux @ dar s
¢, ardsifar ga o, foes a9 o2 &
HFT T qF T FO 7 FD (3T @gaAT
§ 1 3 argar g T 7e veW v w9
§ o mrafedt ¥ & 7 Y 99 & 39
IEWT BY gew w0 f=4f7 7 fawfr aQF
dfe fra adrs & oo ga5) I9ar §
¢ AR RrgaQd & w197 qute fRar
IqY a1 STfe< gar § fF e et A
oy F7 sl dXeTT FRATHART £ )
# OT9FT TW a9 e2Tw R [y
g | THICHI A qarea i w@r Wy
ara @ e T 1978 ¥ o 25 B e
arq i o fpedt ofast ey & <od
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gEF AR Haga ) aEavRr gUEdl
FarH AT & o) IR H quSF-
ferdy & ar & gearal Sfistt & o feran
AT | qF YA T AT AT AW BT HqA
SrAHT I3 <] 197, 198 0FF AT LaTs
25% WHH WIS HgAre ¥ A IlD
# NG BNELE a1 %E T 9T HEAT
% {qar; sqiff 394 WMQHT THFT-
fader § 1| ATIFY IEF ATET FYE Frod
A@TAE & | fSaw sfgg ag A AT F
AF T AT T | FheA gL ITAFTLH
frawd S ST A FATS § I I
¥ fron & o so¥ genfea aegq
gFY, 9% IO ¥ TP BR-AR IgN
gar 9, foata & fwg & =@
g ot gfaar wx & feew awmd
T SFqfAaT § SAET 0T aQaTg |
S FWY T I & ar =g, 7T
TR F GT AA § | S F AC SOHL
SATE TATX FIF § WL T Fad § f
agaFai a3 § 1amwifas § sa
HI BT BrAT A7 q1 ITH TId & | 74T
Hrodr q1aw g fs gady faren swfaa
F s fgea & [ AraaT TG R T A
AqTA 35 %G =T 4T 98 75—76 §IF #
F97 o 9 | Afemw G & T 57 17 T
IqF T Wi =T feT 1w 1 Hrowr ArAAr
g fr =it 2000 79a Nl foelt—
qT =T IBTA AT T | For wg AT 5
JTET T FHY & 1 T ATEA AH AW AT
ag gam § wdt wrw fr foeaw wrgge
T W17 ZATAT 23 & For oy ameqy T ¢ )@
# 1 g < F 58 T Igar g anex
¥ =TT S Aow, W ASTT Thewy AMTAT
F7q § FI o) 12 T IT F@ AT
AR F F99 § | T 3T Y Frdw
fi G T 9T AT 0 § TN W€E
Aq A A FATAL T | AT AT =7
TS T7q AT §, 9T €I AQAT§ S0

FFq IqET Arz@ A a7 A
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IR AT &A1 & AT 7T FqHT JATS
Fag 3| T ST A B 3GT 77
gliardrfasaT arer o g aFar § T
fat arawlar AW *T2g alar v
I EsATE | WY B AIE ASAE FT
f amee g (&= & S (e o1y 7
§ 3w HTC TR $TET, THTER ITA
wudi § e W foqr agrew £
frarer % forg 79T 9T 336 T 47§,
MTAT 4T 324T9F 0 & | 09 SRILEY
Wi surEl st @, gee 2
fasf-swa diEy wlFE g aws
gar 2, FaFar e arei sivaedy foiws
wrgad foaT guT §, 98 wamT & ) ag
fraa & s g FifE MY 39w FIg
17 §, 97aE F3) ACRGBT HITF Bl
SIFE, NTFATH §T T E A o
T HAT STC AV T oy w0 Wy v 7
AT &1 &0 B T uyfaand o §
WATQ & 9§ 311 TR A I F wiey
§ | GEIRHNG, FIOF HOC A Fiue
SAEET T §, afFw wfmug ey ¥
WA 1 THOIG( g | 2 AR WA a%
awer =gt ssT 1 (Time bell rings)
H umdara g TX GATST FT T |
Y TATZTANE FTWA G | HIG &7 FY Tre—
FoI & Wi § 92 QT | gA IS D
vz gt Tud aFnEr @rfmt g &
STHT AT | FETT AT 7T §E 5 Tas
TN T 947 FHUT 54T | THHY FE e
F F7T9 FY qTT AT FH 6 €T IT HH—~
gl #Y 33T, AlGHET TG AT @i e
Tl § a8 gn ogt ) frer @t femm
¥ 9% <@ FLIXRT q8T 72T W4T Ffep
7g Mo a0 fr gy e § agafoedi gar—
Tq &l 9qr § Hifs gaeT T
gar § S R ¥ AP AT a% wewr
@ g ) gwa g g & sl wx
g fergeara ®er feess & Y §
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"t ax & Y & FT A1AT § T T AR
wfawr & FC adt a1 gwd; AiF
% frg Wt oredy A dmeg dan
2 zafon fomdy oot feew sy TRy
T Fgt 7 aF) oy A FA Yy T
&7 LT &, 1 2T ST &, SEHT
facg® @UT AT § | T ATEd AT Al
& feew ooy g It & 1 oo fned
g qgi a1 €Y d wiaT #, oF Fe
g & FiF oft ST T RE Fre eeR
TR T 8§, ST AN T ea AT
T &, ITTH HATHT A} FTAR BT &
ITFT AITD! ST G| A AGHIE
2 fip Y FEAY FT qOFT AT gATAT
5T T 5 A19D AHGL B A ATAH
thmaifor &1 WA &
# = & 79 fgegm ®e) feer wod
feqy awr 2t fyed , 7], 77 A=A
TqHT 7 T 50 |

IPM

A AT T aE JIIG § fF TIT Y
g ¥ fetamrsa vw & e fefeafon
ded "% 9 ¥ qAIEq arfr e
wefal & grai ¥ 98 7 @ A A
w3 B e arome ¥ 32%qq § 7 faw )
7 TF R Se § | T NH €@
e G (A I (G s o
T AT IR & HT AL A} TF AT
et & f5 Saar aw e g geeq
A T § I ITH GAIA T 3990
qrge @ qEaAT 98 a7 aafead, afew
figrgeat 39 93 IO B 1T F=IF |

st IAT AAT ¢ I, T qqy
TRRT 7 AT F1F ToT & IAH HOw
TF FTH TASAT TZR AT 7247 T8 T
&5 =TT ot 7 97 M5 B I q77
38 § Tay TES TS sgr T vl |
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F31E3 | T & 9% 77 @1 § 5 wea
39 FHAr 7, fgrgeara BT feemw 7
frod &: a7 § = wdd g g,
ST FET AgF g

SHRI CHARANJIT CHANANA:
The hon. Member would agree with
me that if we enter into such an ex-
ercise, in the market there will be
hoarding and all that would be done
at the cost of the ultimate consumer.
So this is 3 system which, in fact,
would not be a scientific system at
all. Secondly, he talked about the
rise in the silver priceg and rise in the-
other prices.

ot wreet Wigw fanw e AT e
I ST @1 & YT AW A S et -
fazt & serc IaT 4w 98 36 9T, 76
femrtess 57w faard | wTOH W
g: 7. STl v A &Y W S
®BEL...

(Interruptions)
ot Suawmata: mod 73 RaTsw I
# e 3 Ao

oft O ATAAT ¢ F AT I
F7 3T TN faur 3, o aer wefaew
TRTE, TR ERTRFARA AL ¢ | AW

FARTELY T FEW. . .
(Interruptions)

st wreet wvg fanw : wra frar @
fF &t

ot Iqawmfa : % S T /Y
N 1§ AT W gT IR &

+ff T ATAAT : TN AT A
T AT Y § ) g § wroey avar
g TAET 78 § FET FAL AT ¥ Av
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ot It AEAT i A A
Wt § fog wtew ¥ T @nd
I femr ar, T4 ¥ K feda
grew agl Fater; wifE
this matter iz sub judice.
only say this that
been taken into
o= fafawer fogia & ara i gd E i
S HTIT AT FEY & ITE T 3F Ay
T FUeE B & fawy firat wrar &
fa o 't I wITT F AT T
AT ¥ wF T T AT ST IS, I AT
RS & A WTqT g [T & 9 Ig
w7 star § 1 Fedeg s gwie gy AT
waoisee § Tafng & s fedar Ay
zhFwa =l 2 3tg srea #7 8, F2-
TREAYITG I § A AT e IeAY
I E & i oy Feheig s e 4
Y forvrae ST gud fae feedlegma
Y New7 F1, T T §F FAT AV
AT % 5T frar § fr Reedisgmw
T IFR & A1 fge arfs sz
TG S § 1 FSqHG § ST QRICIY -
gma fga q &) facgw Hedw
0% & fesdtequa g ) & o dew §
s fo g wgr & fx ared 3 w9
#5 s gt aliet 3R, fewdisqma
ferezw =1 Y e Fewgiem fawew
R oy fafewis wr3dw 7 sgd, foed
FATfadt 3% 81 1 39 DAY Fraf 9 A7
TNRF FAA 78 Ty & F Fear §
A & A & e g wrer feedlormmr
faew ot & 37 &) HrEARIIS FT A

I would
this has
account.

SHRI P, RAMAMURTI (Tamil
Nadu): You will please bear with me
for some time because I have raised
this matter with the Government for
two yearg in a big way. Kindly allow
me gome mwore time before I ask some
question, I want to give the back-
ground.
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Sir, the Minister saxd that there
have been enquiries before. The Pre~
sident of the recognised Union of H. P.
F, is a former Member of this Parlia-
ment and later he has been and con-
tinues to be a member of Madras

Legislative Assembly. He has been

making complaints for the last two
Years. I will just read out some por-
tions of the letter addressed by the
former Chairman to Mr. R. Venkata-

raman gn the 11th of Feburary, 1980.
He has resigned, He got disgusted and
resigned.

“Among those signed, calling for
serioug attention were the com-
plaints made by Shri K. Ramani,
MLA, to the then Minister for In-
dustry ang copied to me, the most
recent one being the one dated
31.1.80 addressed to you as Mini-
ster for Industry and copied to me.”

I do not want to go into the details.
But this is what he has said, Even
earlier, he bag been talking to Mr.
Marathe, Mr. George Fernandes and
all these people. Then, he says:

“In regard to three specific com-
plaints, I consulted the then Joint
Secretary, Shri I. Mahadevan (also
a Director of HPF) and Mr. George
Fernandes, the Minister had telexed
the Managing Director of the com-~
plaint received and that he
should take action and also men-
tioning that I had consulted the
Joint Seecretary and the Minister. No
corrective action wag taken by the
Managaging Director. No report was
made o me.”

This is how, the Managing Director
behaves. Then, he says:

“The Minister asked me as Chair-
man to find out whether any prima
facie case has been regard made
out, After I had reported to him
in to each of these three complaints,
of the prima facie evidence of
wrongful acts, the Minister told me
he wag referring the matter for en-
quiry and suitable action.”

Then, nothing happened, Then again,
he says:
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“When a simildr representation
from Mr. Ramani, MLA was rece-
ived by Mr. Brahmananda
Reddy, he enquired of me regard-
ing the complaints and on my men-
tioning the prima facie evidence
that I had, he also mentioned of
referring the representation for en-
quiry. He felt that a serious case
has been made against the Manag-
ing Director and that there should
be an enquiry by the Vigilnce Com-
mission.”

This was the letter addressed to Mr.
‘Venkataraman. Then, he says:

“Mr. Ramani has in his represen-
fation to you, made serious charges
more definitive, then before cal-
Iing for action against the officers
complained of. Apart from the
above three complaints I enquired
into, I find that a group headeq by
the Managing Director the others be-
ing the Personnel Manager, the Fin-
ancia] Controller the Purchase Ma-
nager, the previous Chief Market-
ing Manager, are working together
helping each other in a general
plan to profit thereby through mal-
practices”.

"These are the definite charges made
not only by our Union, but by the
Chairman himself and this has been
sent fo the Minister. Then, he says:

“Any enquiry into ‘these charges
will serve the purpose only if those
complained against are removed
from their offiCes by being suspend_
ed or asked to go on leave or trans-
ferred to some other public sector
undertaking.”

This is suggestion made by the pre-
vious Chairman, who wag the Chair-
man or the Board. Lastly, he says:
“I earnestly request you to ins-
truct mg what I, as Chairman of
HPF, should do in regard to these
charges and comblaints against the
management.”
He has pequested the hon.
tell himy as to what he
This is the letter written
Evep alter six months, he

Minister to
should do.
on 11-2-80.
dia not get
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a reply. This iy what 1 would like to
point out. The Chairman does not get
any reply and in disguest he had
resigned. Now, the Minister comes
and tells me that an enquiry has been
made by somebody. But somebody
did not gpproach the person who made
the complaint. Ip regurd to the ear-
lier enguiry which you are referring
to, that man did not go cither to the
Chairman or Mr. K. Ramani. Some_
how or other, it has been whitewashed
and nothing has been done. And now
the Minister says that an enquiry hes
been made. Now, he comes and says
that he has ordered another enquiry
on the basis of this representation. He
says that Mr. Ramamurti’s friends are
not co-operating I will tell you why
they are not co-operating.

SHRI CHARANJIT CHANANA: I
have not mentioned any of your
friends.

SHRI P. RAMAMURTI: I am not
also going to co-operate with these
people. I wil] tell you why. When
these people went there, what hap-
pened? I do not went to mention the
names.

“When they sent a message lo
Shri K. Ramani, through the Manag-
ing Dinector, Shri Ramani met them.
But he found that the WManaging
Directoy wag sitting in the adjoin-
ing room, When they told them the
purpose of their meeting, Shri
Ramani refused to give them the
evidence in his possession. He told
them that they had been co-direc-
tors in the Undertaking on behalf
of the Government of India, ana
hence he would not part with the
evidence. When they asked him if
he had no confidence in them he
bluntly told them that for over two
years. he had been sending these
complaints to the Government, they
id nothing about the complaints in
their capacity as directors. I these
charges are proved carrect, the ques-
tion would arise as to whal they
were doing all these years when
repeatadly he had been making the
charges. Hence. the natural fen-
dency for these who had been co-
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directors woula be to whitewash and
give a clean chit to the WManaging
Director and others.”

He further told them fo their face
that it was unethical and unbecoming
of them to have agreed to undertake
such an enquiry when they {hemselves
were co-directors. Op the other hand,
they must have adviseq the Minister
to entrust the enquiry for an indepen-
dent agency. In the past when he
had made charges, the enquiry was
entrusted to the Vigilance Commis-
sisn or the CBI and he had given bis
unstinted cooperation. He was pre-
pared to do so even now if an open
enquiry is conductea by such an orga-
nisation of the Government,

Therefore, Sir, if the very people
who are associated with this deal,
somehow or other who never ‘took
action against them, are the peonle to
enquire into the whole thing what
kind of justice can be expected of
them? They will simply whitawash
it.

I can tell you, I know {rom my
experience, during the last four days
when I was talking with them some
of the talks I had with them had
leaked out, Who has leaked it out?
I would like to know, who has leaked
out all those things? And that is why
I woud refuse to cooperate with this
Committee or with those people who

have been co.directors in this. If
they are the people to go into the
whole thing, how can anything be

done? And here is the chairman, I
would like to say so many things. For
example, a prima facie case has been
made by the chairman himself. What
more do you want? You don’t have
trust in the chairman. Whan these
officers went to the chairman, he gave
the same reply in a more polile way.
He also refused but politely to co-
operate. He said, well, here we are the
directors and, therefore, we cannot be
party to an enquiry. It must be en-
trusted to somebody else. That is
what the chairman has asked these two
people whg went there. This is what 1
want to point out here.
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I also want to point cut how some of
these charges have beon corroborated
by your own audit enquiry No. 2/79-8it/
II dated 2nd July, 1980. I will tell you
what is there in this auait enquiry.
The firm was supplied with materials
even though the dues from the firm in
April 1977 amounted to Rs, 20 lakhs.
This is with regard to Gopal Films of
Bangalore. They were the agents. The
method used by this gentleman was to
dump. films with the Gopal Films,
create scarcity in other areas and sell
them at a blackmarket price. This has
been going on for years. And when
the agency was closed down on the
orders of the Government, when distri-
bution of all products was taken over
directly by H.P.F. here is the enquiry
report-—“the firm was supplied with
materials even though the diies from
the fir;y in April 1977 amounted to
Rs, 20 lakhs.”

MR. DEPUTY CHAIRMAN: Plezse
do not go intg so many details,

SHRI P. RAMAMURTI: It is very
necessary. When Government decided
in March to close down gagencies and
take over the direct distribution from
1st July the firm was supplied with
materials amounting to Rs. 20 lakhs
even though the guarantee furnished
by the firm was only of the order of
Rs. 2 lakhs. When there is a bank
guarantee of only Rs. 2 lakhs and
when there is still an outstanding
amount of Rs. 20 lakhs, they go
on supplying them the material
“The supplies made to the firm
during the three months preceding.
the date of take-over of direct distri-
bution, i.e. April 1978 to June 1978—
amounted fo Rs, 13.84 lakhs of which.
material worth Rs. 2.07 lakhs wag sup--
plied on 30-6-1978, that is, the previous
night and part of it was delivered on
1-7-1978.” What more prima facie evi-
dence do you want that this is the man,
this is the director, who is the real
culprit kehind the whole thing? Here
is your own Government audit enquiry
report. I do not know whether those
officials have brought that audit report
to the notice of the Minister. I am
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sure, they would not have done it. I
can point out so many other things
here. Here is the managing director
who enters into a deal of purchase of
technology from a foreign firm, for
Rs. 54 lakhs for coating films. Then
they find that they have no material,
no facility for using that technology
and an amount of Rs. 54 lakhg has
gone down the drain. I can give more
material but I cannot cooperate with
these people who are collaborators,
who would do nothing about these
* things. Today the staff and the people
* who can give evidence are being ter-
rorised in the public sector under-
takings. Some of them, who are vital
witnesses, have been asked to go to
Germany for two months. This is
what is happening there. The officers
are being terrorised. What is the use
of keeping this Managing Director?
If you are really interested, here is a
prima facie case. Your own audit re-
port supports our Union’s statement
that there have been malpractices.

MR, DEPUTY CHAIRMAN: Please do
not go into so much details.

SHRI P, RAMAMLRTI: Sir, it is very
important,

‘MR. DEPUTY CHAIRMAN: You have
mentioned all the points.

SHRI P. RAMAMURTI: Tt is only
with regard to the point It is observ-
ed. .. (Interruptions) Wait a minute
Sir. I do not do it pormally. You
know me, Sir, I am not ; persun who
raises unnecessary questions. There-
fore please wait, becsuse I want to
bring certain things before the House.

It was agreed, when the agencies
were closed, that the stocks would be
taken over by the HPF. What has
happened? The audit enquiry report
says that for 18 months the stocks
were lying with the Mopal Films and
whep these were taken bhack, they had
completely deteriorated. The Cochin
Depot has stated that the dealers are
-not prepared to accept the balance
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Hydersbad Depot has said, “we cannot
sell this material of Gopal Films”. As
a result material casting Rs. 30 to 4¢
lakhs have been wasted—deliberately
wasted—for the purpose of creating
black-market. Thijs is your own audit
report. 'What more prima facie case
do you want in crder to remove them?
If you are seriously interested you
have got to remove him immrediately.
You can at least ask him to go on
leave. You ask all these three people
to go on leave. We will give you facts
and figures, evidence with mateiial.
Otherwise, as I have already stated.
he has taken away the papers &nd
keeping them with himself. There is a
case. There are instanctes whore he—
has sold to a Kanpur public sector
undertaking 5000 film rolls in one day
in the name of the Vigilance Officer
and the Assistant Vigilance Officer in
Delhi on cash basis. Has anyone heard
of 3 public sector undertaking bringing
cash and giving it? I have got the
proof; I have got the evidence. The
moment it appeared in the papers, the
Managing Director had taken all the
papers from all these depots. There is
every chance of destruction of docu.
mentg and preventing ; prover enquiry,
Therefore, in the face of all this, is the
Minister prepared to immeaiately re-
move these officers from the scene so
that a proper and impartial enquiry
can take place and not entrust this en-
quiry to the people who are associated
with it in any manner: As an honour-
able man, the Chairman has said: “I
cannot come”. This Committee of Di-
rectors who are sent there is a hogus,
eye-wash Commijttee. Abolish it and
enquire into thig thing publicly. This
js the question I want {o ask the Minis.
ter. It ig inefficiency par excellence.

SHRI CHARANJIT CHANANA: The
hon, Shri Ramamurti. .. (Interrup-
tions) The only thing which he cannot
complain of is thut there has been mo
communication gap between him and
me on this particular issue. (Inter-
ruptions) We can agree to differ, but
we have not reached even that stage
mn this case,

[
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Now, first ot all, the hon. Member
and the other Members also. . .

SHR] BHUPESH GUPTA (West
Bengal): I ani very glad there has been
ne communication gap. But what has
the communication intimacy produced?

SHRI CHARANTIT CHANANA; Now,
the first thing that the hon, Member has
done is that he has raised the question
of the constitution of the Committee
which is now going into the whole
question. The hon. Member, Shri
Ramamurti, had a discussion with me
and after that I had formed the
Committee, But in principle I
would like to raise one issue in
this House. I think the ~House
would agree with me on this
particular thing that the association of
the sccalled Directors, which is being
questioned by Bim, is not a thing which
is a thing of justice at all. The Gov-
ernment officers. .. (Interpuptions),..
Kindly listen to me. I have not inter-
rupted you at all. A GOvernment offi-
cer is associaf€q Wwith or is deputea as
a Director of a public sector company
as g represerfative of the 'Government.
Therefore, unless and uantil yoy have
evidence against X, Y or Z, it is not
proper. I take exception to another
hon, Member’s abuse, calling him chor,
etc. That should not be done. I per.
sonally feel it does not behave us at
all to do like that, We start with faith
in ouyr officers when we get work from
them. But whenever there is an irre-
gularity and whenever there jg evi-
dence ggainst anybody, we take excep~
tion to that and we fake serious action
on that particular thing. In the ab-
sence of this I would suggest that such
things and such commenis should be
avoided.

Now, if the hon. Member refuses to
co-operate with that thing. I personal.
ly feel that he is not serious about it.
Seconaly, you are getting annoyed, you
are getting agitated. It is only in view
of yeur agitation and your annoyance
that we tbought there was some irre-
gularity and we appointed 5 Committee,
But the hon, Member must also appre-
ciate it that we are also equaily agitated
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about the reports against the Chairman
whom you have quoted, and those re-
ports have alse come from an hon.
Member of the othey House. What we
bave done is we have referred them
. .. (Interruptions)

MR. DEPUTY CHAIRMAN: Order,
please, order.

SHRI CHARANJIT CIHIANANA: That
is also from some other hon. Member
of the other House. We have referred
all those allegations—which you .aré
repeating—to the Inquiry, and it w"xll
only L= after that inquiry. I would only
request Mr, P. Ramamurt! and the
other hon, Member that they should
appreciate it and co-operate with tha}t
and not say the way e says ahout it
unless and until he has specific charges
against an officer in particular, and get
to inquiry complete.

Well all the points that the hon.
Member has raised are, in fact, with me
and 1 have referred to them as items
on the agenda, on the terms of refer-
rence of the Committee. Therefore, 1
would not like to go into them one p}'
one ag they are already under study.

MR. DEPUTY CHAIRMAN: Shri
Kalpnath Rai.

SHRI P. RAMAMURTI; Even before
this inquiry report is there you want to
have the Committee.

ot wox ATA A (IT FIA)
FRwhE Twae AgRe, (e g
e i 67 ST 3T EA 3% TR
zg a1 F sET & e afgo @ &
et o Wy e g T frgwm e
THW ¥ UFIT AT IFEY 26 G
vt afees 28 @ 1 €T fere far
AT T I AT H W Ko ™y

g% RITT | 26 AT ¥
FT AT FATAT |

ot g xra W ;- § O XA §
fiF g TF S v wrarla & fawg
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FEATE B T FTGERAT 9T
# wrrr § Fe fergears feem Sere
& T w9 ] Eiar § uF /i savay §
foas FTT GFT WT & 57
wgrar faerard 7 v avaE fgrgeaa
fen Seio FeaAT & SawEars &1 Gl
QU FA & faq w74 § @1
qar 77 o< faaw v @ & ?
T TCHE HATHH TA/|RST, HIETET
ATRBEe, GrEATAGT TEAEIT H JET
qufere 0T 0F ITRT qgT @ AN
gemY ?

ot Iqavaa | 3 X I AT |

o) HFqAG OF :  wEGUT FY GAA
famf 3 A A 1 =T@T WX WiedomTEo
RN AT NFINTE TP T WS, AT
T8 33T & Fauw F sqradt s a2t 3 gie-
four g ) feafa wy § 7 Fuy 9gi Aax
ma g ? e g Sy AW & fod
FTWT FATFT WY R ! T qCe favg-
e B feenr <o wy ghefssg
IFAT F HTAT G W W) wany
FATHT FT T & % fog TH G 1T
FaRENgRm R ssw @i g ?
Ta1 gL gfsas wewRiny Trafagy
¥y o) # Frafma¥ ox fasre
T faa faost afsas d3e7 1 as-
A I A § ? ¥ swaT I ofeww G-
= § fade #@ ¢, feaah fasst
gfers dxe< ¥ §, W7 ACAC IR AW &
afss dgeT N AvgE TR & b,
TOH arjaw gfew s & fw gy
ol #t & od deqet § fras
w90 ? @7 g (g Bt e
TG F <1 7R WORTAICE T WA FA T
fat #¢ geq #7500 @ TF
HFEC GreEfevs § (q9drg @q &1
g -agql #7 qa FAE g1 T AT
YEIT BY G STAFT 2 T ?
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SHR; CHARANJIT CI{ANANA. Sir,
even at the cost of repetition 1 will not
mind replying to the question,
qgelt s Sid 4% gt § fF o ey
FHATd § A% foes gaw w&v frar
g ? fax =d=rfadl & sy W w99
7 gF fawre @cdromrio FY
T Y W 1 gl g DAy
N AAE, WA AAET FAT I G
Sgtaw S gE< win &7 gAw § T
oF B T 7, Fufog &l 7 Saer
aramie foat gat {1 I gi aw fefig-
s fawew A qwrd #7 @9 @,
Ta FIA( I7 ITE SgT AF g F AW
) 7R WY g FAr o e 9A
Ay wwifegl W auloe &9 0
a1 T &, gEET wAE A 3w
Afrarug ot FgmTargar § o siwss
FAGT g0 & SaFt T WodiomTo
aadaT § B § gaafkains ferge 3~
g d foEee #33 § fr sna afas
%< fout snd | /fzw O 1 Reawe
g« fuslt 3 zefew g7 T,
aff wwr 1 osEt aF gefiEmw
frmew a7 qdy ¢, <efigaw (amwy
Tg T3 § eegw 1w § | sgiagle—
@A A Ta Y Hd 1w
BT XF TV HT AT HT 3G MTIT
FIOAY & SAXANTE &7 @ AT WIGHY
qar e frgundrag fifawd v 3w
woft 7 gfefomn el #WiX
T SFIAIT GFET Y 1

ey § et & ¥9y HsAe T
LT E TR CF TRE A gh § vl 7%
OIERNTTE AT QAW & HITIH qF ¥
e tRal B TaErE 237 &1 g
fomaht favst wiews arewdfow & g,
W 58 ST Gt gt i gardy’
T T 38 929 & fr ofsws dwx
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Y e frar s13 | TW wd9 4% 39w
f& ga1dh & wiseF gaEc AveE ey
¥ I3 TRy Tad @ WX qieww
7T gee@lavs & 91 gATK SR €
IART AB A% FATC ATF § U5 5+9
UEATTT q4 GF |
SHRI DINESH GOSWAMI (Assam):
Mr, Deputy Chairman _ Sir, the Calling
Attention matter has two aspects: one
is the rampant corruption and the other
is the crisis in the film industry. About
corruption, all aspects have been
dealt with. When Mr. Ramamurti
made some serious allegations, the
hon. Minister replied that as the Di-
rectors were posted to 1look after
the interests of the Government
there should be ng objection in
their inclusion to the committee
set upto enquire to the allegations.
May I ask the hon. Minister if actual-
ly it is found that in spite of the fact
that these Directors were there in
the company the alleged corruption took
place, then is it not a fact that they
would have to share the responsijbility
of a great extent. Is it not a fact that
if it is found that this company was
indulging in corrupticn the Directors
then obviously failed to look after and
protect the interests of the Govern.
ment? Therefore, is it not 5 fact that
if a man has a sense of decency, if a
man has  sense of fair play, if 5 man
has a sense of rightousness, and if he
realises that one should not be 5 judge
where he has bias or prejudice, the
Directors ought not have been in the
committee to look after the allegation.
If the hon, Minister does not go in for
an independent inquiry, well, the
obvioug conclusion which we will
draw is that this Government is
shielding corruption. If after an
independent inquiry it comes to
the conclusion that there is no
corruption I have got nothing to say.
Butf there will be a tendency on the
part of these Directors to say to come
to the conclusion that there is no
eorruption because the moment there ic
a conclusion of corruption these offi-
ters directly or indirectlv shall have to
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face questions in Paliament or public
about their lack of vigilance. They
shall also have to answer how is it {that
in their presence, whep they were asked
to look after the interests of the pub-
lic sector company, this corruption
took place? Therefore, to avoid ans-
wer to such a questions, they would
like to come to the conclusion that
there has been no corruption. I
would like to know what the reply
of the hon, Minister to this is.

I am also worried about another
aspect, and that is about the crisis in
the film industry. From 1973, ie. with-
in seven years, the prices have increas-
ed many times. The last inCrease was
on 26-2_80 and there has been another
increase after that on 3-7-80 I would
have understood if it this concern had
been running at a loss. But the Gov-
ernment takes credit in this House by
saying: well, our profits have increased
from 140 lakhs to 164 lakhs to 232
lakhs., In that case, if the profit
has increased and when the price
of silver has gone down and
when other concerns like the Fiji or
the Eastman are selling at a lower
price, how do you justify the increase?

The Minister of Industries has
also to look after another aspect. Has
he noted what the effeci of it would he
on the regional films? The Bengal film
industry which itself is an advanced
industry in the country and which has
contributed in a large meszsure to the
national reputation, is facing = serious
crisis. 1 know that for an Assainese
film or an Oriya film the budget Is
hardly of Rs. 1.5 lakhs, and by this
increase there will be an increase of
Rs. 48,000. Can you expezt production
of a colour film in the regional inaust-
ries? Is it the nolicy of the Govern.
ment that you talk of the regional deve.
lopment, that you talk of the colour
TV, that you do not give even the
black and white TV to the North-Eas-
tern region and that you complstely
create such policieg by which there
can be no regional developmeni? Have
you received representationg clearly
stating there will be tremendous un-
employment? In fact the Bengal indus-



291 Calling Attention re. [RAJYA SABHA] Enhancement of Price

Wtiw i
(Shri Dinesh Goswami)

try which is on a much surer footing,
is itself facing a tremendous crisis,
Therefore, my two questions are:
Firstly, knowing fully well that a man
with the slightest bias should not be
the judge in a case, and knowing fully
well that if ultimately the corruption
or the default in this concern is proved
the Directors shall have to take certain
responsibilities, is it just and :»oper
that the enquiry is made by them?
‘Secondly, has the Ministry made an
assessment or evaluation of what the
effect of this increase would be on the
film industry as a whole? The Bombay
film industry the mulli-starrer may
have g cushion to enable them to take
the shock. What will be the effect on
the regional industry? Therefore, my
last question will be: Pending a decision
to reduce the prices, are yoy prepared
fo give some subsidy to the regional
film industry so that their production
is not hampered because of the rise in
the prices? These are my three spe-
cific questions.

SHR1 CHARANJIT CHANANA: The
first question raised by the hon. Mem-
ber is based on a misquotationn. I never
said that there is no harm in g hiased
person sitting on an enquiry commit-
tee. I have never said that at all.
(Interruptions)

SHRI DINESH GOSWAMI: I have
not attributeq that statement io you.
(Interruptions)

SHR} CHARANJIT CHANANA: I
agree with the hon. Member that what-
ever enquiry is condiucted, it must be
an unbiased enquiry. It must be
constituted by responsible people who
are unbijased and who represent the
policy of the Government. Keeping
these things in view, the committee
was constituted. I am not trying to
protect them. But unless and until you
have something against the ‘X, ‘Y, ‘Z’,
I would not like to start with the pre-
sumption that the ‘X’, ‘Y’, ‘2’ is biased
This is number one.

=t RrgA? AR Fow © me FEE
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SHRI P. RAMAMURTI: 1t is not a

question of convincing the Government:

it is 5 question of creating confidence

in the people whp are prepared to give

evidence. When those reople have no
confidence in these ypeople who are

associated with the enquiry, what is

the fun of the Minister saying, “I have

confidence, I have confidence”. (Inter-
ruptions)

MR. DEPUTY CHAIRMAN: He
knows the reaction of the Members.

SHRI CHARANJIT CHANANA: The
hon. Member’s comment must be appre~
ciated, and it must be assessad ulso in
view of the fact that non-cooperation is
coming from one side where there is a
political bias. I have been requesting
the hon. Member that in this particular
case, “Let us not bring politics”. Let
us think of the economics of the whele
thing, I will repeat the whole thing.
(Interruptions) Let me complete, X
would only repeat one particular thing.
The criterion of taking action on these
things should not be the convenience
of gn individual or 5 party because we
have reports against the Managing Di-
rector, we have neports in favour of the
Managing Director, we have reports
against the Chairman and we have
reports in favour of the Chairman. We
are not taking both the favourable
things at all. We are only investigat-
ing into the unfavourable part of them.
And lhe hon. Member has already
been assured of this. Therefore, I would
plead that Members should not start
with g bias.

Now, as far as the regional film in-
dustry is concerned, I appreciate the
points raised by the hon. Member. We
are already in touch with them. We
have not yet evaluated, we have not yet
conducted a survey to work out the
impact on the indusfry. 1 do appreciate
and I do agree that the rise in prices
would have a negative impact on the
growth of this industry. But as I have
already told the hon. Members, the
determining factor of the rise in prices
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unfortunately is not here; it is else-
where. And we are taking all steps—I
have given you the model in my reply
to your question about the price level—
to see that there is, as far as possible, a
correlation in favour of the consumer
and we do not have the same propor-
tionate rise in prices as in the case of
the material imported and supplied to
the indigenous consumer, The hon.
member’s suggestion for a subsidy is
a matter which would be referred to
the proper people after an assess-
ment is made of the impact on the
regional film industry.

MR. DEPUTY CHAIRMAN: Shri
Rameshwar Singh.

SHRI P. RAMAMURTI: Sir, on a
point of personal explanation. He said
that Mr. Ramamurti should not act un-
der political bias. I 'would beg to point
out to him that ijf I had wanted to act
on the basis of political bias, I would
have taken up the question on the
floor of Parliament long ago. On the
other hand, I have been writing let-
ters to them so that things are recti-
fled. Therefore, let him not bring in
the question of political bias. 1 did
not bring it in. The Calling Attention
wag given by somebody else, and I
spoke. Let him understand that.
(Interruptions)

SHRI CHARANJIT CHANANA:
I am saying about both the groups, in
favour of the Chairman and against
the Chairman. (Interruptions) In that
case I withdraw it.

MR. DEPUTY CHAIRMAN :
Rameshwar Singh. (Interruptions) Mr.
Nigam, please allow Mr, Rameshwar
Singh.
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